gearial No......
ag por Regist

Oi/o?ﬁo?f

o,
mmzsma»ww””"‘mw

ar of Notay

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

O.A. No. 163/2024/EZ

In the matter of:
Subrata Mallick

....... Applicant(s)
Versus

Eastern Coalfields Limited and others

..... Respondent (s)
INDEX
S1. No. Particulars Page No.
1. Affidavit in compliance of the order dated 2t09
20.11.2024
2. Annexure- P-1 10 to 11
3. Annexure- P-2 12 to 16
4, Annexure- P-3 17 to 18
5. Annexure- P-4 19 to 21
6. Annexure- P-5 22to 26
7. Annexure- P-6 27 to 32
Filed by:

Debasish Saha Advocate
for the
State of W.B.

Aoy

b
Y

J

Tled
wp R

X%
!



83

%

P

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

O.A. No. 163/2024/EZ

In the matter of:
Subrata Mallick
«esess.Applicant(s)

Versus

Eastern Coalfields Limited and others

..... Respondent (s)

AFFIDAVIT FILED BY THE CHAIRMAN, ASANSOL DURGAPUR
DEVELOPMENT AUTHORITY, (RESPONDENT NO. 8)

I, Sri Tanmoy Roy, Son of Late Shakti Pada Roy, aged about 65 years, by faith
Hindu, by occupation Service, working for gain as the Officer-On-Special Duty ,
Asansol Durgapur Development Authority, residing at Bhiringi, Durgapur-
713213, District- Paschim Bardhaman, West Bengal and duly authorised for
swearing and filing an Affidavit before Hon’ble National Green Tribunal, Eastern
Zone Bench, Kolkata on behalf of the Respondent No.8 in terms of an
Authorisation bearing Memo No.ADDA-11016 (15)/1/2025-DGP-
LAW(ADDA) /72 dated 29-01-2025 do hereby solemnly affirm and state as

follows-
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1. I am the authorised representative of the Respondent No. 8, that is, the
Chairman, Asansol Durgapur Development Authority. I have duly consulted the
records available in my office and thereafter, I have made myself well
acquainted with the facts and circumstances of the case and, as such, am

competent to affirm this Affidavit.

2. That this affidavit is being affirmed pursuant to the solemn order passed
by the Hon’ble National Green Tribunal, Eastern Zone Bench, Kolkata, in short
Hon’ble N. G. T., Eastern Zone Bench, Kolkata on 20.11.2024 wherein Hon’ble
N. G. T,, Eastern Zone, Kolkata has been pleased to observe the following vide
Para (10) of the aforesaid solemn order “The Respondent No. 8, Asansol
Durgapur Development Authority shall file their counter affidavit within four

weeks.

3. That the instant Original Application has been filed with respect to the
Raniganj Coalfield area wherein it has been alleged that the said Raniganj
Coalfield area is facing subsidence in consequence of the fact that the upper
coal horizons having shallow depths were constructed in the past and are
reported to be standing on pillars by the Original Applicant, resultantly, the old
workings are becoming abandoned mines, getting water logged, thereby, the
stability of the mines are getting affected, the coal pillars in the old workings
are reduced due to ageing. It is further being apprehended by the Original
Applicant that dewatering of the old workings by itself may trigger subsidence

and may also lead to fire.

4, That the Original Application indicates that the Original Applicant has
approached Hon’ble National Green Tribunal, in short N.G.T., E.Z., KOL for

having the following reliefs: -




(a) To direct the Respondent Authorities to take necessary action for filling
the digging area of the mine.

(b) To direct the Respondent Authorities for submitting a Report before the
Hon’ble Tribunal regarding the collapée of the houses in the mine area by
which the inhabitant of the area are getting directly affected and steps

which have been taken against the miscreant persons/mafias.

In order to stop the illegal mining in the Eastern Coalfield Area,
specifically in Pandabeswar, Bahula, Domhani and Jamuria Village area,

an interim relief has also been prayed for.

5. That it appears from the paragraph (7) of the solemn Order dated
November 20, 2024 of the Hon’ble N.G.T./, E.Z., KOL that “Asansol Durgapur
Development Authority is a necessary party to the present proceedings since
they have been tasked with preparation of Master Plan of the rehabilitation of

the persons affected by subsidence of Coalfields in the area.”

6. That the Master Plan for the Raniganj Coalfield Area was approved in the
year 2009 by the Central Government of India. The answering Respondent
crave leave for producing a copy of the said Master Plan at the time of hearing.

7. That in accordance with the conditions laid down in the Master Plan for
the Raniganj Coalfield Area, it was incumbent upon the answering Respondent
to cater provision for housing for the people belonged to non-CIL (non-Coalfield
India Limited), now, the Eastern Coalfields Limited, in short E.C.L., who have
been affected on account of subsidence in the mining areas under the control of
the Respondent No.1, that is, the Eastern Coalfields Limited, in pursuance of

the funds to be released from time to time by the Central Government India.

&

&
e
bty

i,




8. That with the intervention of the State of West Bengal, the Raniganj
Master Plan has witnessed a multiple revision and one of the instances are
available in the Notification bearing No. 286-CI/O/COAL/02/10/MINES (Pt-I)
dated April 17, 2015 whereby and whereunder the Principal Secretary to the
Government of West Bengal in the Commerce & Industries Department was
pleased to constitute a committee under the chairmanship of the Hon’ble
M.I.C., Labour Department, Government of West Bengal for the purpose of
expediting the implementation of the Rehabilitation Plan and allied matters.
The said Committee has been constituted by involving the heads of various
departments. The true copy of the said Notification dated April 17, 2015 is

annexed hereto and marked Annexure-P1.

9. That subsequent thereto, the High Powered Central Committee, in short
HPCC had conducted the 13t Meeting at New Delhi on October 17, 2016 for
monitoring implementation of Jharia and Raniganj Master Plan and one of the
major observations made by the said Committee amongst several other

observations is reproduced below:-

“CEO, ADDA informed that govt of WB has decided to get the houses for
rehabilitation conducted by the State Housing Board or similar body through a
Committee under the Chief Secretary, Government of West Bengal. However, it
was clarified that ADDA was the nodal agency for the purpose of rehabilitation
as per Cabinet’s approval and as such will be treated as the nodal agency for the
pwpose\ of implementation of Master Plan.” The true copy of the said HPCC

Meeting dated October 17, 2016 is annexed hereto and marked Annexure-PZ.

10. That in pursuance of the meeting conducted on September 25, 2016 in
the chamber of the Chief Secretary, Government of West Bengal with regard to
implementation of Master Plan for rehabilitation in RCF area, it was decided

inter alia that the entire project for rehabilitation under RCFA will be
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undertaken by the Housing Department, Government of West Behgal and the
E.C.L. Cell, which has been created under the supervision of the answering
respondent/Asansol Durgapur Development Authority will continue to assist
and coordinate with the Housing Department, Government of West Bengal for
the purpose, as intervened and decided in the meeting, as referred to
hereinbefore.

Following thereto, the Asansol Durgapur Development Authority by
convening its 131st Board Meeting held on November 28, 2016 has handed over
to the Housing Department, State of West Bengal the funds for the E.C.L.
Rehabilitation with a commitment to assist, as may be deemed fit by the
Government of West Bengal.

The true copy of the said Meeting dated September 26, 2016 alongwith
the proceedings of the 131st Board meeting of ADDA dated 28-11-2016 are

annexed hereto and collectively marked Annexure-P3.

11. That later on by way of a Notification bearing No. 210-
CI/O/COAL/02/10/MINES (Pt-VI) dated September 16, 2020, major changes in
the implementation of the Raniganj rehabilitation Plan has been taken up by
the Government of West Bengal and it has been notified by the Additional
Secretary, Department of Industry, Commerce and Enterprises, Mines Branch,

Government of West Bengal that:-

(@) Industry, Commerce and Enterprises (IC & E) Department is the nodal
department of the Government of West Bengal for the RCFA Project.

(b) Housing Department of Government of West Bengal is the nodal
department for construction of houses/flats under RCFA Project.

(c) Asansol Durgapur Development Authority (ADDA) has been entrusted
to coordinate the entire rehabilitation work on behalf of the

Government of West Bengal.
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In consequence thereof, the entire responsibility for implementation of
the Raniganj Master Plan vis-a-vis to accommodate the affected families on
account of subsidence in the coal mining areas at Raniganj has been handed
over to the Housing Department, State of West Bengal under the supervision of
the nodal agency, that is, the Industry, Commerce and Enterprises Department,
State of West Bengal with an endeavour on the part of ADDA to coordinate in
the said project.

The true copy of the said Meeting dated September 16, 2020 is annexed

hereto and marked Annexure-P4.

12. That the answering Respondent would like to bring on record the
Contents of the Letter dated January 18, 2023 addressed to the Chief Secretary
to the Government of West Bengal by the Under Secretary to the Government of
India being captioned as “Permission for expenditure on ongoing/committed
works under Jharia and Raniganj Master Plan from the balance available with
CIL”, such letter is self-explanatory and a copy thereof is annexed hereto, the
said Letter is germinating the seeds for issuance of the letter dated 05-07-2024
addressed to the CMD, ECL by the Under Secretary to the Government of India
being captioned as “Status of committed works under Raniganj master Plan-
reg.”. '
The said Letters have been issued from time to time by the appropriate
authority by keeping in view the fact that the Original Master Plan, as
wés approved in the year 2009 was in force for a period of 10 years from
the date of issuance of the same, since, the appropriate authorities are
committed in covering the interests of the affected families on account of
subsidence in the mining areas, even, for the present, therefore, the said
letters bears resemblance so far the point of rehabilitation is concerned.
The true copy of the letters dated January 18, 2023 and 05-07-2024 are

annexed hereto and collectively marked Annexure-PS.
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13. That in the wake of the Meeting convened by the Additional Secretary,
Department of Industry, Commerce and Enterprises, Mines Branch,
Government of West Bengal vide Memo bearing No. 636 (6)-ICE-2011
(99)/71/2022-MINES SEC dated 12-12-2024, the responsibilities as entrusted
to ADDA in terms of the aforesaid Meeting for preparation of the Lease Deeds
and certain other responsibilities have been complied with and are being
coordinated on regular basis with the Housing Department, State of West
Bengal, as a consequence of the said Meeting, another Meeting has been held
on 14-12-2024 on the issues related to RCFA Rehabilitation Project in the
Circuit House, Asansol wherein the Chief Executive Officer of the answering
Respondent was being directed to sent the revised proposal to the Department
of Industry, Commerce and Enterprises, State of West Bengal for taking
necessary action at their end and accordingly, the same has been followed by
the answering Respondent. The true copies of the aforesaid communications
dated 12-12-2024 and 14-12-2024 are annexed hereto and collectively marked

Annexure-P6.

14. That on the face of the Original Application, the role of the answering

"Respondent is limited to coordinate with the Housing Department, and other
government authorities in State of west Bengal in causing rehabilitation of the
identified beneficiaries thereby, nothing remains with the answering
Respondent to usher any relief against illegal coal mining in the Raniganj Coal
Field Area, with regard to which, the Original Applicant has approached the
Hon’ble National Green Tribunal by filing the instant Original Application.

15. That it is being humbly submitted before this Hon’ble Tribunal that in the
light of the facts and reports discussed and gathered from the records by the




answering respondent herein may kindly be considered by the Hon’ble N.G.T.,

E.Z., KOL for disposal of the instant Original Application.

16. That it is therefore respectfully prayed that Hon’ble Tribunal may pass

such order/orders as it deems fit and proper in the interest of justice.

17. The statements made in paragraph (1) to (6) are based on information
derived from the records, which are usually kept and maintained by the
answering respondent in the ordinary course of business, which I verily believe
to be true and the statements made in paragraphs (7) to (16) are my humble

submission before this Hon’ble Tribunal.
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Government of West Bengal
Cammaerce & Inidustries Department
.4, Abanindranath Tagore Sarani {Camac Street)
Koikata — 700 016

i , No..  286-Cl/D/COAL/02/10/MINES(Pt-1) Dated, Kolkata, the 17" April, 2015

NOTIFICATION 1, .
been

ce zone of Raniganj Coal Field Area has
d to expedj'\te the

Ranigan] Rehabilitation Plan for the subsiden
ponents of the

ernment of West Bengal. In view of the nee

ascertain public opinion; to finalise com

under consideration of Gov
stitute the following Committee:

implementation of rehabilitation plan,
“Plan and to facilitate its implementation, it Is decided to con
?ble MIC; Labour Department, Government.of West Bengal -

] Shri Moloy Ghatak, Hon

01
Chsirman; .
02 . Two Public Representatives nominated by Govt..of West Bengal;
e e . 03 District Ma'gis"créte, Bardhaman; - ) _
o B Commissionerof Pulice; Asansol- , 4 _
"' 05 superintenderit of Rolice, Bardhaman; : ' o
06 Chief Executive Officer, Asansol Durgapur Development Autharity — Convenor;
' 07 Representative of ECL; '

" 08 Representative of CMPDIL; |
09 Rgpfesentative' of Disaster Management Department, Govt. of West Bengal;
10 Representative of Commerce & industries Department, Govt. of West Bengal;-
i Representatlve of Land & Land Reforms Department, Govt. of West Bengal;
12 Three local resident representatives nominatgd by the Government of West Bengal;
Environmental Expert nominated by the Government.of West'Bengai

13
Terms of Reference of the' Committee are as under:

1) To generate public opinion of residents of subsidence zone;
2} To recqmmend any changes in the components of Raniganj rehabilitation plan;

3) To suggest ways to expedite implementation;
4) To facilitate implementation of the Plan;
~ 5y ~Any other terms of reference as determined by the Government
The Committee will start functioning i ia .
i . g immediately, This issu i
v, es with the approval
. of the

-»

Hon’ble Chief Minister, West Bengal.
Sd/-

Principal Secretary tg tha
Government of West Bengal

Igiey
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No.:286 . o . ' :
/1(_17) CI/0/CoAL /02710y MINES{Pt-1) . Dated, Kolkata, the 17" April, 2015.

Copy forwarded for information and nec

01

02
0%
04
05
06
o7
08
09
10
11
12
13

14

Land & Land Reforms Comimission

essary action to the

er & Ex-Officio Additional Chief Secretary, Land &

Laqd Reforms Department, Govt. of West Bengal

Principal Secretary of this Departm

ent -

P”UCIDBI Secretary, Environment Department, Government of West Bengal

Secretary of this Department

Principal Sacretary, Disaster Management Department, Govt. of West Bengal

District Magistrate, Bardhaman

Director, Directorate of Mines & Minerals, West Bengal
Chief Executive Officer, Asansol Durgapur Develapment Authority.

Commissioner of Palice, Asdnsol

Superintendent of Police, Bardhaman
Secretaryto the Hon’ble Chief Minister, West Bengal

OSD to the Chief Secretary, West Bengal .

0SD-to the H'o'n’ble MIC, Commerce & Industries Dep

Bengal -

PS to the Hop’ble MIC, Labaur; Depart;

o e ———— 1§ GhiEFMiTiing-Officer, West Bengal

16
/
17

General Manager, ECL
General Manager, CMPDIL

jartment, Government of West

tment, Government of West Bengal . . -

-y
-"Deputy Secretary to the
Government of West Bengal
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Record Note of discussions of the 13" meeting of High Powered

Committee (HPCC) for monitoring implementation of Jharia and Ra
Master Plan held on 17.10.2016 at New Delhi.

List of participants is enclosed at Annexure

At the outset Secretary (Coal) weicomed the pamcspants and requested CEQs of
JRDA and ADDA to indicate the status of implementation of the Master Plan. On the basis of
the status indicated it was decided that:

Jharia Master Plan:

H DC, Dhanbad/ Managing Director, JRDA apprised regarding construciion of
houses and rehabilitation of non-BCCL families. He menticned about
increasing the house area from 38.92 sq.m. to 50 sq.m. and construction of
G+3 building with updated technology of pre-fabricated structure. It was aiso
informed that due to non-availability of SoR for pre-fabricated structures,
JRDA is notin a pbsition to float the tenders leading to delay in construction
of houses. However JRDA is following up with CPWD for SOR preparation
and it is expected that SoR wili be available by 30th Nov,, 2016. In regard to
increase in house area, it was not agrsed to and JRDA was asked o procaed

with already approved unit area i.e. 38.82 sq.m.
Action JROA

{if) it was noied that the fund utilisation by JRDA is Rs.338.45 Cr. DC Dhanbad
was advised to ensure utilisation of fund by expediting rehabrhtatzon of
affected families as per the provisions of Master Plan

~ Action: JRDA

(i}  Representative of BCCL mentioned that as per the NRSC study 2014, the fire
N aféa has ‘r'ieduced from about 8 sq.km to 2.18 sq.km in BCCL lease hold area.

. Further, NRSC has been requested to repeat the satellite Thermal Infra-Red

- {TR). survey. which would start by. Dec; 2016 and the report submsssron
"'wmuid be by March, 2017. Thef ndings of the ‘survey would facilitate BCCL in

. fingl, "'tm Pian for speedier liquidation of the fire area. BCCL was advised 1o
”'femn of ss.swey This- wau!d also help in pubhshmg the




“
%

" {v)  Further it was mentioned that the rehabilitation of BCCL families is ahead of

| | od
File N0.22020/02/2016-CRC-ll(Part-)

L2y i?&——
L) -

schedule and is expected to be completed in time.

W)

(vi)

{vii)

(viii)

{ix)

Action: BCCL

DDG, DGMS mentioned about the danger due to non—shiftirig of Dhanbad-
Chandrapura and Adra-Gomoh Railway Lines quickly. Representative of
Railways was asked to convey the same to the competent authority to ensure
safety of affected Railway Iineé through necessary actions.

Action: Ministry of Railways

DDG, DGMS further mentioned about the danger due to non-shifting of petrol
pump near Jharia Town. DC Dhanbad was advised to ensure shifting of
Petrol pump and further it was advised to put banners, notices and

videography-. of the jareas so thatiawarenéss.among the people can be
created of the impending danger.

i ....Action: JRDA/BCCL

B T A

Secretary {(Mines), Govt. of Jharkhand mentiohed that a water tank owned by -

MADA is not in included in Master Plan and is required to be shifted. It was
also noted that unstable infrastructure like RSP College, NH-32 and other
additional ‘structures / locations Were “not included in the ‘approved Master
Plan. After deliberations it was agreéd-to'include RSP college and water tank
owned by MADA for shifting uhder Master Piafi utilizing the existing budget. "

B N [ PR fe i)

Secretary (Mines), Govt. of Jharkhand mentioned that some legal title holders
can be shifted with’ monetary compensation equivalent to the R&R package is
provided. Though no such provision is-existing in the approved Master Plan,
however, State Govt may examing such cases for taking a view. -

Action: Sécretary (Mines). Govt of Jharkhand

[N

As per the communication of CS, Jharkhand, BCCL was directed to issue
NOC for the ‘areja‘pr_opo_sed to be taken by NHA! for Road construction
immediately. However, BGCL may indicate. about the danger due to fire and
subsidence in the subjectarea. . ., . .

e . . N B T G
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Action: BCCL

Ranigan} Master Plan

(i)

()

(iii)

(iv)

CEO, ADDA informed that on physical verification of Non-LTH households
conducted by ADDA discrepancy was observed which is being verified. It was
~ advised to get it completed at the earliest.

Action: ADDA

It was noted that diversion of one of the D.B. roads out of three numbers is
not required. For the diversion of other two roads land acquisition is under
process. For diversion of D.B. road at Ratibati colliery DGCA land is required
for which Regional Executive Director, AAl, Eastern Regional has been
approached by ADDA. A copy of the letter written to DGCA was requested to
be sent to MoC so that the issue can be taken up at appropriate level.

Action: ADDA

CEO, ADDA informed. that ADDA has got-NOC. for. 514.96 acres of land from

~ ECL..On. physicél verification, of 401.91 acres of vested Jdand, it:has been.

found: that 239.55 .acres .of land is suitable for rehabilitation. Availability of
water has been found in only 209 acres of land, on which only a part of the
non-LTH persons can be rehabilitated. He requested that NOC for balance
651.57 acres of land may be made available at the earliest. It was assured
the NOC for the balance landfw'ould, be examined and, would be made

available by 31.10.2016 by ECL, . |

VN DU EI N AR LA L Action: ECL

Directér (Tech), ECL informed that RITES submitted revised FSR for
diversion of Andal-Sitarampur Railway line and that Eastern, Railway.

demanding payment of ‘Codal Charges’. ECL has requested Railway

authority for dispensation of ‘Codal Charges’. Since the diversion of the said

ine js to be done by Reilways the codal chiarges proposed may.be dispersed
W'thby the Railways'( EES SN IR S N I R DU L A SR s s
i ;. /Action: Ministry of Railways.

F IR APV A Sl Oe L . 3
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{v)

Vi)

{vii)
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G2

Director (Tech.), ECL mentioned that study report of CIMFR in regard {0
shifting of NH-2 will be submitted by 07.11.2016. Decision for shifting of NH-2
will be taken by NHAI on receipt of the stability report. It was advised to
ekpedite the matter.
o Action: ECL/ICIMFR
CEO, ADDA informed that govt. of WB has decided to get the houses for
rehabilitation constructed by the State Housing Board or similar body through
2 committee under the Chief Secretary, Government of West Bengal.
However it was clarified that ADDA was‘ the nodal agency for the purpose of
rehabilitation as per Cabinet's approvali_,.-and as such will be treated as the

nodal agency for the purpose of implementation of Master Plan.

ECL proposed to:rehabilitate unstable Location .No 65 & 80 namely New
Kenda on its own on the jand of the company. The proposal for cbtaining
NOC from MOC for transfer of land at the earliest for taking a view in the
matter.

" Action: ECL

62/87
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F;He No.22020/021201 6-CRC

ANNEXURE
LIST OF PARTICIPANTS

Shri Anjaneyulu dodde, DC, Dhanbad

Shri Shashank Sethi, CEO , ADDA

Shri Sanjibon Ray, Dy. DG, DGMS

Shri Ajay Kumar Singh, Director(Tech), ECL
Shri Byay Kumar Gupta, Incharge officer, JRDA
Shri Sunil Dalela, Chief of Construction, JRDA
Shri Manwendra Kumar, CMPDJ, Ranchi

Dr. E.V.R Raju, Dy. GM(Env.) , BCCL

Shri G. Prasad, RD, R1-I, CMPDIL
- Shri B. Dutta, ECL

Shri Abu Bakar Siddique, Mines Commissioner, Govt of Jharkhad
Shri A.K. Dubey, Ex. Dir, Ministry of Railyways

Shri D. Gangopadhyay, Direcotr(Tech), BCCL

Shri Shekhar Saran, CMD, CMPDIL

Shri § K. Barnwal, Secretary, Deptt of Industry and Mlnes, Govt. of
Jharkhand

“(Part-in) 63187
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Minutes of the meeting held in the chamber of Chief Secretarv, Govt. Of
West Beneal on 26.09.2016 with regard to implementation of Master Plan
for rehabilitation in RCF area

AN YD RE ~ P,__ =

o Current status of rehabilitation activities of ECL in the RCFA was reviewed in detail.

e Modalities for executing the project were discussed in detail. it was decided that the
entire project for rehabilitation under RCFA will be undertaken by the Housing Deptt.
All construction work will be taken up on the lines of G+3 building model (16 flats
per building / tower).

e On the availability of land. it was intimated that 239 acres of vested land is available
for construction purpose in Asansol sub-division. NoC from ECL is awaited for
another 764 acres of vested land. It was intimated that more land may not be required

. within Asansol sub-division.

¢ In Durgapur sub-division, total requirement of land is 88 acres. out of which nearly 26
acres of vested land is available. Further, 62 acres of land needs to be determined for
building the balance of the rehabilitation project to be located in the sub-division.

o The proposal made by ADDA vide no. ADDA/ASL/1542/X1-1/09/RR dated

09.03.2016 for acquisition of additional land from BAPL in Durgapur sub-division
was presented betore the meeting. It was decided that this issue will be taken forward
by the C&l Deptt. in consultation with Housing, L&LR and Finance Deptts.

e Phase-I of the project may be initiated immediately on the available 26 acres of
vested land in Durgapur and about 1000 acres of vested land available in Asansol
as indicated above.

e ECL cell presently working at ADDA will be retained for the time being and shall
work on detailment basis for the Housing Deptt. Funds for ECL rehabilitation
presently with ADDA will be handed over to the Housing Deptt., with a certain

provision set aside for providing local assistance to implement the project.

Chief S€cretary to the
Governmefit of West Bengal
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HELD OF 23-11-3015

affected area. Moregver 8o N-LTH households were found to have shifted
and whereabouts of zizz N-LTH households could not be traced out,

Verification could not be conducted o ascertain the homestead plot of

2513 households comprised in four tocations due to public resistance.
As XISS has claimed that they have conducted demographic survey

exclusively in the affected area shown by the ECL Authority, the lst of

houscholds found situated outside the affected area is being sent to ECL
Authority forthetr comments in this regard.

On verification of valuation sheets submitted by XISS gross irregularities
were detected. Concerned valuation sheets were recurned to XiSS for
assessment of valuation afresh and necessary correction. XISS has assessed
the valuation afresh and resubmitted the valuation shects after effecting
necessary correction. So far corrected valddtion sheets in respect of 3204
households have been received, Valuation sheets in respect of jo7

households are vet to be received from XISS. Checking and verification of

the reassessed valuation of structures is under process and will be made
ready for publication immediately afteér completion.

2. Change of implementing Agency.

As per direction of the Hon'ble Chief Minister in the Administrative
meeting held on 05.08.2016 at Sanskriti Lokmancha, Burdwan, ADDA will
no lpnger be the nodal agency for this project, Accordingly 2 Committee
chaired by Chief Secretary to the Government of West Bengal has taken

-up the matter. So far three meetings of the comunittee headed by the

Chief Secretary, Govt. of West Bengal have been held on o9.08.206,

26.09.2016 and 25,10.2010.

In the second meeting of the comniittee héaded by the Chief Secretary,
Gowt. of West Bengal beld on. 26.09.2016, it has been decided inter alia

that the entire project for rehabilitation under RCFA will be undertaken

by the Housing Deptt. All construction work will be taken up on the lines

‘of Gi+3 byilding model (6 flats per building/tower) and ECL cell presently
‘working at ADDA will be retaived for the time being and shall on

detailment basis for the Housing Deptt. Funds for ECL rehabilitation
présently with. ADDA will be handed over to the Housing Department,

‘with a certain provision set aside for providing local assxstzmce to

implement project.

| Chairman ”
Asansot Durgapur Development Authori

PROCEFRINGS FOR 1317 BOARD MIFETING OF AL0A
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Government of West Benga
$
Department of industry, Commeree & Enterprisc
Mines Branch %
4. Abanindranath Tagore Sarani {Camac SHCE 1) Kolkata<700 0

HARE WS i ' 'v
No, 2L0-C {;‘&,jg"{.?(}f\L.‘,-"()Z‘f‘i()lf';\;}'”\{’ BY (P1- V1) ) Ddl&.d Kolkata, the 16 Sepl_gmbe;’ 220

Memeorandum

The undersipned is directed to send herewith a copy of record notes of the meeting held on
03492020 wm 500 p.n. through Video Conference (V) under the Chairmanship of the Chiel
beeretary, WB froimy his office ar Nabanna for your kind information and raking necessary action.

Sd/-
Addiiional Secretary '
Deparument of Industry, C@mmerca- & Enterprises
No. 21 I8CYO/COALDZ LIMINES (Pr- V) Dated, Kolkata, the 16" Seprember, 2020

(.-\-

Copy Torwarded for kind infonmation and Gking necessary action 1o
1) The OSD 10 the Chief Secretary, West Beagal

2} PA tothe CMD Coal India Lid
3) PA to the Principal Secretary, L & L Rand R& R Department, wegg Egﬁgag
4} PA 1o the CMD , Eastern Coalfield s Lid | '"
5 PA {o the Secretary , Housing Department, West Bengal
§) Pa tothe Secretary, IC & E Department
7y The Districi Magistrate , Paschim Bardhaman
§) The CEQ, ADDA

/

7 1 v e
/’ 8 ﬂ’i%}x - f
A : ’ i

\‘;;?@ MM%
\\\ B W B
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‘CORD NOTES OF THE MEETING ON REHABILTATION ISSULS IN RANIGUN] COAL FIELD AREA
{RCFA)
Oate (13.04-207¢

Participants

o

i SheRajiva Sinhe, Chiel Secretary, West Benga:

2 She Bramod Agarwal, CMD, Coal indie tid

3. Shr ianej Pant, Principal Secretary, L&LR and RER Govt of West Bengal
¢ N - 4 e N el
4 Shr Onkar Meena | Secretary, Housing Dept, Govt of West Benpa:

5. Sharo P Maihi, District Magistrate, Paschim Bardhamian

G. Shri P, Mishra, CMD, Eastern Coalfields Ltd

~uJ

Shei PR, Chaughuri, CEO, ADDA ‘ -

%y

S, Sunrita Hazra, Addl Secretary, IC&E Dept. :
Shri Rzjiva Sinha, Chiet Secretary, West Bengal took the Chair and presided over the meeting.

Background

There are 142 unstable, subsidence prone locations in Ranigan Coal Field area {RCFA)} spread over
Asansol and Durgapur subdivisions. A comprehensive Master Plan gor rehabifitation of inhabitants
from subsidence prone areas to safer |ocations was prepared by the CMPDIL in 2006 {updated in

Z008) invoiving a cost of Rs.2610.10 crore. .

initial Survey for this Rehabilitation Project was published in 2013-2014. During the revised Survey

conducted in 2017, total number of beneficiaries were estimated to be 28,951 with 6101 Legal

Title Hotders, 22668 Non- Legal Title Hoidérs and 222 being Institutions.

¢ Industry, Commerce and Enterprises {IC&E) Department is the nodal deptaftment of
Government of West Bengal for the RCFA project.

* Housing Department of Government of West sengal is the nodal department for
construction of houses/flats under RCFA project.

Asansol Durgapur Development Authority {ADDA} has been entrusted to coordinate the

entire rehabilitation work on pehalf of Government of West Bengal.
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Jscussions and Decisions

Lang

LAy

[ ]

0 Gl and CMD ECL assured of action on fast track from their side to compl
\"altﬂ‘q rlle L 'Ic)r"e

A0 aces oliand s requited tor c;-\pzx:‘s:rwi:isdn of G+ 3 busdings with 80 flats per acre. Out

" . A Fa . .
LANLLILERONn Ol LEls.

. F {o
ne rest 211 acres of land has aiso been identified by ECL. This entire tand, spread in
different parcels, woulg be physically verified by ADDA and District Magistrate, Paschim
Berdhaman by 10 September, 2020.

Once done, office of the Land Reforms Commissioner, West Bengal will undertake

exarminaticn of the finally recommended iand vis-a-vis the land records.

Concurrence of Easters Coalfield Uimited / Coal india Limited will be obtained wherever
AN
requirad.

This entire exercise of finalization of total required land for RCFA woulid be-completed by
21 September, 2020

Housing Department nas started construction of 9,600 flats an ApproxX. 130 aeres ¢
a. Anda!: 5664 flats

\Jk dli/

0. JL 02, Baraboni: 1904 fiats
¢. Bijoynagar: 2032 flats
Out of these 5,000 fiats {muitiple locations) are targeted to be completed wi’thirif’j@
November, 2020, o

Rerrizining 4,600 nos. are targeted to be compieted by 31 March, 2021,
Construction work over approx. 20 acres of land could not be taken up at Mamokesia

Mouza because of iocal protest. Atternative site would be required to be identified

efe the RCFA project
iole time

Rajiva Sirfhia
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‘220207 Q2 2016-CRC-R(Part-t)(Part-1)

U,
\x
-l

F. No- 22020/02/2016 CRC-li{Part-IIl){Part- I) [E- 354568]
Government of India
Ministry of Coal
[MPS Section]

.k

Room No. 622-A, Shastri Bhawan

New Delhi Dated 05.07.2024
To

CMD, ECL

Subject: Status of commitied works under Raniganj Master Plan —reg
Sir, |
I am directed to refer to Ministry’s letter no. 22020/2/2005-CRC-Hi (VOL-V)

dated 18" January 2023 (copy enclosed) regarding permission to release Rs. 300
Cr to Govt of West Bengal for completion of ongoing/committed works and to

request you to provide detailled status of expenditure and completion of
committed works.

- ®
2. The earlier timeline for completion of construction and shifting was March
2024. 1tis further requested you to provide revised timeline.

Signed by

Hitlar Singh

Date: 05? ZP émg%tm

¥ : | Under Secretary to the Govt. of India
, ' E-mail: hitlar.singh85@nic.in

Encl: As above

Copy to: CEO, ADDA

t 34205,2¢24
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mem: af West Bengal
try, Conunerce and Enterprises
. S MINES BRANCH
4, Abanindd :::“.mm Tagore Sarani {Camac Street)
S ‘Kolkata - 700 816

No. 636(6} ICE-12011, "“3‘;?1 zm MINES SEC Date: 12.12.2024

From:

To

6. {ua&rman and Managing’ i}xrecta  Baster Coalfield Limited.

. Sub: Minutes of the Mestingon R{;&‘;A Rehabilitation Project.
Sir, '

i sy divected to, ferwam the Mmutes of the ‘M»ee-'cing i connection with Rehabilitation Project undey
Ranigan| Coal Vield Area {RUFA] held on 2z 11.2024 ar Shilpa Sadan, Department of Industry, Commerce and

Enterprises, which was chaired by the,_?zmcmai Secretary, Department of Industry, Commerce & Enterps
This is for your kind perusal and necessary action.

» Yours § 'ﬁzfuﬁw,
Encl: Asstated

Y w @,%y;«)w
Additins EE? ghary

to the Government of West Bengal
No. 636( 61/2(2)- ICE-12011(99)/71/2022-MINES SEC .
Copy forwasied to
LS Pratha} Secretary, ICE Department with request to place it for kind appraisal of the authority.

2.P.5. to Secresary {Mines Branch}_,' iLE Department with request to place it for kind appraisal of the authori ty.
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| 'Mixmtésj of the Meeting on RCFA Project Matters.
Venue : 5% Floor Conference Hall, Shilpa Sadan, Kolkata
Date & -‘fﬁme 122.11.2024 at 12 noon.

Amnﬁees Sheei enclosed.

The meetm@ was chaired by meq};c Secretary, Industry, Commerce & Enterprises -

Department.
Key peints of the project and latest progress were summarized by CEQ, ADDA as follows:» -

s Total no. of beneficiaries in the entire project is 28991, '

e 6101 are Legal Title Holder (LTH}, 27688 are Non-Legal Titie Holder (NLTH) and
222 are Institistions, |

e 10144 flats were taken up for construction against DPR of 11072 flats.

s 160 flaig at Bijoynagar site have already been handed over and distrit:
beneficiaries at Chhatimdanga.

e At present 3728 flats at Dakshinkhanda site and 416 flats at Daskeary-03 site are

ready for distribution. Another 1872 at Dakshinkhanda site and 1456 flats at -

Daskeary~03 site would be ready by December, 2024 for distribution,
e wise Hpﬁates on the };{ehabtmatmn Project were given by CEQ, ADIIA as follows :

Daks hink}ianda Sitﬁ:

Total flats planned: 5600
Completed flats  : 3728
Remaining 1872 to be handed over by December 2024
Issues to be addressed
> As per DPR there was pmwswn for 354 blacks but ongoing constructions are
for 350 flats.
> Issue of approach roads or further separate entrances pendmg to. be resgived'
with the intervention of BAPL/WBIDC.
» Technical bid for construction of bﬁundary will be heki by the end of
November, 2024. . |
» Dispute of land wherein land has been encroached has been taken up by district
administration, '
» Durgapur Municipal Corporation (DMC) has initiated process o
drinking water supply to Dakshinkhanda site by floating second Tend

® © ® o
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Bijoynagar and Bﬁsfe‘aryfﬁz sites:

Total flats planned; 2672
Completed and handed over and distributed 160 flats at Bijoynagar site.
e Tender has been floated five times but not matured. Further afresh tender will be
floated shortly.
¢ Housing Department will take special initiative for makmg the flats habitable at the
earliest, wherein construction has been temporarily halted.
e Issue of engagement of security personnel to be disposed shortly.

Daskeary-03 site:

» Total flats planned: 1872
+ Complsted: 416
¢ Rest 1456 will be handed over by December 2024,

It was mentioned by CEQ,ADDA that in the CS meeting dated 05.12.2017 it had been
resolved that progect-affected families would get a settlement of 99*’}’8&1‘ lease with
transferrable nghts on nominal rent. In the CS meeting dated 11.08 2@@ 7 it had also been

resolved that enme land for construction of housing compiexes Wama be under the
ownership of the ADDA.

District Magistrate informed that meetings have been conducted under the chal ;
of Hon’ble MIC, Labour Deptt and Law & Judicial Deptt, with ECL a-fﬁgials, Housing
Deptt, DMC, local MLAs, public representatives and LTH beneficiaries for resolving the -

issues of compensation and shifting the inhabitants from the unstable locations in the

project.

bl
-

Decisions taken in the meetin

pcoet
+

Cash benefits/additional benefits for Legal Title Holders: The District Magistrats w71

consider drafting a proposal revision by following model of Jharia Master Flan and

the proposal will be senit to IC&E Department for taking up with Gol.

S

Matter of cash compensation will be taken into consideration for both LTH and

NLTH when allotment of ongoing flats is exhausted. ‘

3. Housing Departument will take special initiatives for constructing and making
habitable the ongoing flats situated at Daskeary-02 and Bijoynagar at the earliest.

4. Respective Departments will be requested for sanction of health sub-centre, schod!

and Aﬁgaﬁwaﬁiﬁﬁﬂm fﬁr:tha site to make it a planned and ideal li'y:ing SOLONY.

i
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 10. The provision of two football grounds may be physically identified by joint visit

111
&
. There is a demdnd from local péoplﬁe for area is to be identified for cattle sheds. Area ‘
lef% for four biﬁcksi'aﬁ‘ﬂakshinkhmda site would be converted into cattle sheds.
Housing Department will propose a change in Master Plan for this purpose. Area
identification for cattle sheds will be taken up through joint visit by Housing
Department. and ADDA.

Intervention ef lAPL/WBIDC is required for approach road and additional separaic

enirances.
Provision of L&LR and RR&R Department will be followed over LR Provisions for
‘sefting a 10-year lock-in period for the flat allottees prior to transfer. IGR rate for
valuation of land ‘with structure will be adopted. |

. ADDA will éh_are draft of Deeds for :

a. From ECL to ADDA

b, From L&LR and RR&R Department to ADDA

¢. From ADDA to LTH and NLTH

In the draft Deed to the beneficiaries provision of transfer by sub-lease with
transferrable zaghts fixing 10-year lock-in pericd, may be bmught in for greaier

acceptance of the deed.

. Regarding iand of Daskeary-03, the ECL Authority will directly transfer the land to

ADDA, or relinquish the land in favour of LR Department for it to resume the
and subsequent transfer to ADDA.

with Housing Department and ADDA.
11. For future maintenance of the housing complexes and related civic amenities like

water supply, sanitation etc. ADDA will ensure tie up with concerned local bodies.

There being no other points for discussion, the meeting concluded with thanks to and

from the Chair.

Principal Secretary
to the Govt, of West Bengal
Industry, Commerce & Enterprise Department

e

gt

Zg@ny A
R SRR




e st AR

112 _—

Minutes of the meeting held on 14.12.2024 on the issues related to RCFA Rehabilitutivs

Project, e

~Venue : Circuit House¢, Asansol
Date 1 14.12.2024
Time : 11:30 am

Shri Moloy Ghatak, Hon’ble MIC, Labour Department and Law & Judicial Department
GoWB took the chair. The Hon’ble Chairman, ADDA, the Hon’ble MLA Jamuria AC. the
CEQ, ADDA and other dignitaries have attended the meeting.{attendance sheet enclosed)

At the outset, the District Magistrate, Paschim Bardhaman welcomed all the dignitaries
present in the meeting and appraised the House regarding the issues related to RCFA. bic
referred the meeting held on 03.12.2024 conducted by the BDO, Andal with local people
representatives. He emphasized proposal for revision of R&R Package with a view of
demand from the beneficiaries to be shifted.

BDO, Andal informed the House the following demands were stated by the local people in
the local meeting held :

e} The cut-off date should be revised to be on and from 2024 instead of 02.¢9.2007

b) LTH and NLTH should be shifted simultaneously to vacate a stretch of land.

¢) For Harishpur Village, some plots are not within the identified affected zone and tiose
are to be included.

d) Every adult member of a family should be included in the list of beneficiaries as the
survey was conducted in 2007-08 and since then family sizes have naturally increased

Threadbare discussions were held on the aforestated proposal and following was resolved :

a. Extension of cut-off date require re-survey and it is a time-consuming process
which is not warranted at this stage .

b. Given the time since survey and consequent increase in family size, it was
resolved that for identified beneficiaries will be given two flats per household
or Rs. 5 lakh+ one flat per household

¢. The rate of the compensation against land was Rs. 63.66 lakh/Ha whereas given
current rates it may be revised to Rs. 1.57 Crore/Ha.(land value has been
calculated at the enhanced rate of 3% per annum since 2009 il date)

d. Livelihood grant may be granted at enhanced rate of Rs. 300/day for two

years(3635 days x2) to be paid in two installments (LTH & NLTH)

Rental assistance of Rs. one lakh for one vear in two installments may be

granted (LTH &NLTH)

{. Shifting allowance of Rs. 50,000/- may be granted (LTH &NLTH)

g. Hon’ble MIC proposed that the location/mouza like Harishpur Village which
are partly under RMP (Raniganj Master Plan) and partly under ECL Project or
Proposed Project Plan of ECL, the ECL Authority should adept its own

[g")
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rehabilitation programme for m entire Jocation/mouza and this is for avoiding
disparity dn benefits.

CEO ADDA was requested to communicated the above revised proposal to Indusir .
Commerce and Enterprises Department for further action in this regard .

The Hon’ble MIC with grave concern informed that there is scarcity of usable water in
Bijoynagar site. The PHE Authority informed that some works are pending there and the
problem will be redressed shortly.

Secondly, it is learnt that some persons who claimed that their residences were in
subsidence zone but at different times of survey, they were not found and accordinglv their
plot(s) could not be identified and now they claim rehabilitation benefits. The Hon’ble MIC
opined that such cases may be considered separately in subsequent stages.

The meeting was ended the meeting with thanks to and from the Chair.

Hon’ble E\’Iinister—ln-Charge
Labour Deptt. and Law & Judicial Deptt.
Govt. of West Bengal
&

Chairman, District Level Committee
RCFA Rehabilitation Project
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BEFORE THE NATIONRL G‘:REE:M -—rgc BUNA L E/}STEFZN ZONE BENCH KOLK Ara
Civil/Revisional/Appellate/Criminal/Constitutional Wit Jurisdiction

Vakalatnama for Appellant, Peti‘tioner/Res})éldent/’Opposite Party

A No. 1.2  of2024/E1

<1 .
v “LY&?‘ Malida ) Appellant/s
Petitioner/s
Eontem (e&&;d{ Limi b\ Y. OYA. Versus
Respondent/s

Opposite Party/ies
On behalf of the Qengnghj No! g

Know all men by these presents that by Vakalatnama [/We appoint the
Advocates, noted below or anyone of them as my/our lawful Advocate, or
Advocates for filing the memorandum or appeal or petitionfor entering
appearance in the above matter for appearing in, conducting and arguing the
same, for depositing or withdrawing any money in connection there with, for
moving the Court in any matter connected there with for preparing the Paper
Book in the case and for putting in papers, petition etc. on my/our behalf for
filing or taking back any documents for withdrawing suits or appeals or
petitions with permission to institute fresh suits etc. for signing and {iling tic
petitions of compromise in connection with the said matter and for taking
copiesol paper from the Record, and [/We further say that any act donc by
me/our said Advocate or Advocates or by anyone of them after accepting this
Vakalatnama shall be considered as my/our own true and lawful act. To the
above effect [/ We execute this Vakalatnama.

Dated 29210/ ;) 2024

Received the vakalatnama {rom client satisfied and accepted.

AWR\)‘PRO‘}SAN\/AL (ADV) ﬂgéqnn%s F/;z%/c?u/m

0\\(\ '8 Y. gYY\QJ NS 229
®EBHSHI5 SAHA v T wf
Chammber. 222 2. J Floge. Advocate

~ 4" Cmt/hfvy\zry\'l‘/' \(@_m

W= D320 \\’586@
oGl OlSOJfkaqsso Gim.%eg @ %'d\'/‘?i\ic\
Tzt e 4 eomn

Advocate

Advocate



115



